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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
0.A. No. 546 OF 2024

In the matter of:

Suo Moto Cognizance News Item titled
“Ludhiana PPCB report flags 54 dyeing units in Buddha
Nallah’s ”» appearing in the Hind Times
dated 25.04.2024.

Short Reply/Status Report in the form of affidavit by
Jitendra Jorwal IAS, Deputy Commissioner,

%(é“/\ Ludhiana

It is most respectfully showeth:

1. That the Hon'ble National Green Tribunal was pleased to take
Suo Motto Cognizance of a News Item titled as "Ludhiana
PPCB report flags 54 dyeing units in Buddha Nallah’s
catchment’ appearing in the Hindustan Times dated
25.04.2024. The article alleges that despite substantial
investments in the rejuvenation of Buddha Nallah,

environmental activists have raised concerns over the findings

of the report and stated that the NGT should conduct



&
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sampling from the independent body and with the presence of
locals, without any prior warning to the industrialists. After
consideration of the matter, the Hon’ble Tribunal has passed
an order dated 13.05.2024 thereby impleading the Punjab
Pollution Control Board through its Member Secretary; Central
Pollution Control Board through its Member Secretary and
Deputy Commissioner, Ludhiana as respondents in the case

with direction to file their response.

That the last hearing of the case was held on 14.8.2024,
wherein the Hon'ble Tribunal held as under:
Report/Reply on behalf of PPCB, DM Ludhiana and
CPCB have been filed.
2. Learned counsel for the DM Ludhiana submits
that certain reports from the other Departments are
awaited and therefore a fresh report on receipt of
said reports will be filed within four weeks by DM

Ludhiana.

Short Reply/Status Report

3.

That briefly stated that in compliance to the orders of Hon'ble
NGT dated 13.5.2025, Punjab Pollution Control Board (PPCB)
and Central Pollution Control Board (CPCB) which are the

technical agencies for evaluation have already furnished
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Status Reports/Replies in the above case and the same have

already been taken on record by the Hon'ble Tribunal.

4. Itis further humbly submitted that as per the directions of the
Hon'ble Tribunal, this office had already issued a letter with
no. 15315-18/M.A dated 02-08-2024 (Attached at Annexure-
A) to Commissioner, Corporation Municipal Corporation,
Ludhiana and Executive Engineer, Punjab Pollution Control
Board, Ludhiana, Executive Engineer, Drainage-cum-mining
and Geology Division, Ludhiana and Executive Engineer,
Sewerage Board, Ludhiana to conduct a visit of the various

sites of Buddha Dariya to collect the samples randomly and

Cv\ submit a reports to this office.

&

5. That in compliance to above, monitoring of Budha Dariya was
carried out on August 6, 2024, and August 9, 2024 by the
Joint teams of the stakeholder departments. For third party

Punjab Bi Mohali (PBTI)

was also engaged for the said monitoring. As per the directions
of District Administration, dyeing industries of Ludhiana
attached with 3 CETPs as well as scattered industries agreed
and voluntarily closed their units during sampling on
09.08.2024. The sampling was conducted at various locations
across the city as well as on the upstream and downstream

points including that at Walipur where Budha Nallah merges




: 7

with River Satluj. Results have been received from PBTI as well

as PPCB Labs.

o

. That the Environmental Engineer, PPCB vide letter no. 2296
dated 13.11.2024 has submitted comments on the sampling

and analysis results is attached as Annexure-B.

<

.1t is humbly submitted that sampling and analysis report
recieved from Punjab Pollution Control Board vide letter no.
2206 dated 13.11.2024 to this office on 18-11-2024. In this
regard PPCB has stated as under:

“The observations and findings recorded and
explained herein above clearly indicate that water in Buddha

N Nallah was having dilution to such an extent on the date of

& sampling in comparison to other days for which comments

cannot be offered and logical conclusions cannot be drawn.”

®

That the Deputy Commissioner, Ludhiana had held meeting
vide letter no. 24647-52/M.A dated 18.11.2024 (Attached as
Annexure-C) on 19.11.2024 with the officers of Municipal
Corporation, Ludhiana and Punjab Pollution Control Board
wherein, it was directed Punjab Pollution Control Board vide
letter no. 24671-72/M.A dated 19-11-2024 (Attached as
Annexure-D) to coordinate or contact at your level with IITs
(Ropar etc) or any other external institution/agency of repute

to obtain a final conclusion or expert comments on the matter.

It is also directed to request experts from such reputed
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institutes to visit the site, if deemed necessary, to verify the
findings, so the necessary action based on findings can be

taken by the department concerned.

©

. It is humbly submitted that the undersigned has followed the
instruction passed earlier by Hon'ble National Green Tribunal.
That in the view of the compliance of factual report is
submitted made herein above, with request to Original
Application No 546 of 2024 may be disposed-off with
appropriate orders. Any instructions passed by the Hon'ble
Tribunal shall be complied in letter and spirit.

It is, therefore, prayed that the Original Application No 546 of

2024 may kindly be disposed off with appropriate orders.

Submitted by

Pl

(Jitendra Jgrwal,IAS)
District Magistrate, Ludhiana
Verification:-

Verified that the contents of para no.1 to 9 of the above

reply are true and correct to my knowledge as derived from the
official record. No part of the above reply is false and nothing

material has been kept concealed therein.

Dated:- Jo- ||-02" (Jitendra Jorwal,IAS)

Place:- LUDHTANA istrict Magistrate, Ludhiana
AIIES[EL‘AS meunﬂa,

vwomﬁvpum.te, o 12 2 Nov 204
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The Deputy Commissioner,
Ludhiana.

Sub: Compliance of A no. 225 of 2022
State of Punjab & 0.A. No. 546 of 2024,

Ref: Your office letter no. 15315-18/M.A. dated 02.08.2024.

In pursuance of the directions received from your good office, monitoring of

Budha Dariya was carried out on August 6, 2024, and August 8, 2024. As desired, for third

party monitoring, Punjab Biotechnology Incubator, Mohali (PBTI) was also engaged for the
A

District
attached with 3 CETP. 1] d y t
during sampling on 09.08.2024. pling ducted at various locati the
city as wellas on the
Nallah merges with River Satluj. Results have been received from PBTI as el 5 8 abs
and are tabulated as per Annexure-A.

2 Results have been scientifically examined by the Board to check the impact of
the discharge of effluents of dyeing industries into the Budha Nallah. The observations are
recorded herein below:

On analyzing the results of sampling at Khasi Kalan pully i.e. the point where the
Buddha Nallah enters the city, the Basic parameters such as BOD, COD have shown a
considerable decline on 09.08.2024 in comparison to 06.08.2024.

i BOD and COD value were reduced from 33 mg/I & 185 me/! (06.08.2024) to 13 mg/l
&80 mg/! (09.08.2024) and not only there is 60% reduction BOD, COD and color was
observed.

i, However, total Coliform (T.Coli) parameter which has no relation with the dyeing
industries has also been observed to be reduced from 3,45,000 to 1,20,000
MPN/100m]

v, similarly, F.Coli reduced from 2,

the condition of Buddha Nallah as on 09.08.2024 was ot pirbied o the conditions

during sampling held on 06.08.2024 before entering the City itself.

It is pertinent to mention here that all the textile dyeing industries which are

irrigation network and have no outlet in Buddha Nallah directly or indirectly

\

For Depvfemisionet
i
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Further » nits ys.
be attributed to dilference o flow tate, discharge from S17s, vllage ponds, dairies and

drains located upstream of the point and other untapped sources or any other source.

The quality and quantum of the efflucnt being discharged on 06.08.2024 and

09 08,2024 from various sources may not be identical on the day of sampling.

Similar reduction in Total Coliform Irom 5,42,000 on 06.08.2024 to 260,000 on

09.08.2024 has been observed at Walipur Kalan. Since total Coliform has no refation
i Total C

vl

at Khasi Kalan before entering the city and at Walipur Kalan after leaving the city
indicates clearly that the condition of Buddha Nallah on the respective days of
sampling was not identical

Further, no flow f Budha Nallah at 2024
and 09.08.2024 are available and therefore, comments on the significant difference
between the parameters lie BOD, COD, T.Coli etc. cannot be given.

There are anomalies like increase in certain parameters at some locations, which are
difficult to correlate with the physical condition.

3 The observations and finding recorded and explained herein above clearly
indicate that water in Buddha Nallah was having dilution to such an extent on the date of
ampling in comparison to other days for which comments cannot be offered and logical
conclusion cannot be drawn.

DA/As above

nvironr
Punjab Pollution Control Board, Ludhiana

\
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Annexoke - ‘D’

wa3e faudt GiPs - i - freg Mfewede, Bfrer
OFFICE OF THE DEPUTY COMMISSIONER — CUM -
DISTRICT MAGISTRATE, LUDHIANA

(M.A Branch)
To
Senior Environmental Engineer
Punjab Pollution Control Board
Ludhiana
No.  QUETI MA Dated. 19.11.2024
Sub. Regarding Coordination with External Experts for Final Report.
Ref. No. 2296 Dated 13.11.2024 from Environmental Engincer, Punjab Pollution

Control Board, Ludhiana.

With Reference to above citied Subject. this office has reccived report from
Environmental Engincer. Punjab Pollution Control Board, Ludhiana vide letter no. 2296 dated
13.11.2024 on 18.11.2024 in which PPCB has stated that the observations and finding recorded
and explained herein above clearly indicate that water in Buddha Nallah was having dilution to
such an extent on the date of sampling in comparison to other days for which comments cannot be
offered and logical conclusions cannot be drawn.

‘As per your communication, it has been conveyed that the reports submitted so far
are inconclusive. Tn this regard, you are hereby directed to coordinate or contact, at your level.
with IITs (Ropar etc) or any other external institution/agency of repute to obtain a final conclusion
al o facilitate necessary action at the

or expert comments on the matter. This exercise is c
n of this process and submit the final findings to this

carliest. Kindly ensure expeditious compl
office at the earliest.

You are also directed to request experts from such reputed insitutes (o visit the site.
i deemed necessary, (o verify the findings. So the necessary action based on findings can be taken
by the department concerned.

Your prompt action in this regard will be appreciated.

Deputy(Gommi
Ludhiar

Endst No. J9478 IM.A Dated.~ 3+ 11, e

copy of above is forwarded to Environmental Engineer. Punjab Pollution Control

Board. Lndhmnu for necessary actiop at earliest.
Forbfey G Drpu&mmum:r

Lud




